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PREAMBLE



An Act further to amend the Mumbai Municipal Corporation Act, the
Bombay Provincial Municipal Corporations Act, 1949, the City of
Nagpur Corporation Act, 1948 and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships Act, 1965.
WHEREAS it is expedient further to amend the Mumbai Municipal
Corporation Act (Bom. III of 1888), the Bombay Provincial
Municipal Corporations Act, 1949 (Bom. LIX of 1949), the City of
Nagpur Corporation Act, 1948 (C.P. and Berar II of 1950) and the
Maharashtra Municipal Councils, Nagar Panchayats and Industrial
Townships Act, 1965 (Mah. XL of 1965), for the purposes
hereinafter appearing; it is hereby enacted in the Sixty-first Year of
the Republic of India as follows:--

CHAPTER 1 PRELIMINARY

1. Short Title And Commencement :-

(1) This Act may be called the Maharashtra Municipal Corporations
and Municipal Councils (Amendment) Act, 2010.
(2) It shall come into force on such date, as the State Government
may, by notification in the Official Gazette, appoint and different
dates may be appointed for different provisions of this Act and for
different areas.

C H A P T E R 2 AMENDMENTS TO THE MUMBAI MUNICIPAL
CORPORATION ACT

2. Insertion of sections 354AB and 354AC in Bom. III of
1888 :-

After section 354AA of the Mumbai Municipal Corporation Act (Bom.
III of 1888) (hereinafter, in this Chapter, referred to as "the
Mumbai Corporation Act"), the following sections shall be inserted,
namely:--
"354AB. Responsibility of owner or occupier to keep and maintain
exterior of building in good condition :-
(1) It shall be the responsibility of every owner or occupier of a
building to ensure that the exterior of the building is kept and
maintained in good condition and, is not in a state of disrepair or
spoiled on account of cracks, stains, shabby enclosures, hanging
wires or cables or keeping of unwholesome articles which spoil the
appearance of a building or part thereof:
Provided that, nothing in this section shall apply to the area
declared as slum area under sub-section (1) of section 4 of the



Maharashtra Slum Areas (Improvement, Clearance and
Redevelopment) Act, 1971 (Mah. XXVIII of 1971) and the buildings
in respect of which the re-development plan is sanctioned by the
Competent Authority or is under consideration of the Competent
Authority.
(2) If, on inspection of such building or a part thereof, the
Commissioner is of the opinion that the exterior of any building or a
part thereof is not kept and maintained in good condition and is
spoiled on account of any of the factors mentioned in sub-section
(1), the Commissioner may, by notice in writing, require the owner
or occupier thereof to carry out necessary work as may be specified
in such notice so as to keep and maintain the exterior of a building
in good condition; and the owner, or as the case may be, the
occupier shall comply with such notice.
(3) The owner or occupier of the building shall carry out the work
mentioned in the notice issued by the Commissioner under sub-
section (2), within thirty days from the date of receipt of the notice
or such longer period as the Commissioner may, having regard to
the nature and the extent of work to be carried out, specify.
(4) Where the owner or, as the case may be, the occupier fails to
comply with the notice under sub-section (2), the Commissioner
may cause the work mentioned in such notice to be executed and
the owner or, as the case may be, the occupier shall be liable to
pay the expenses incurred by the Commissioner in that behalf
within thirty days from the date of the receipt of a demand notice,
and if such owner or occupier fails to pay the same, there shall be
levied an interest at the rate of two per cent. for each month or
part thereof, on the amount of expenses incurred by the
Commissioner, till the entire amount of such expenses is paid.
(5) Save as otherwise provided in this section, the amount of such
expenses together with interest, if any, shall be recoverable as if
the amount thereof was due as a property tax.
(6) If there is any dispute about the amount of expenses for which
demand is made under sub-section (4), an appeal may be preferred
to the Chief Judge of the Small Causes Court, but no such appeal
shall be entertained by the said Chief Judge unless,--
(i) it is preferred within twenty-one days from the date of receipt of
notice of such demand;
(ii) the amount for which demand is made is deposited with the
Corporation and a true copy of the receipt showing that the amount
has been so deposited accompanies the appeal.
(7) In case the appeal is decided in favour of the appellant and the



amount of expenses deposited with the Corporation is more than
t h e amount payable by the appellant, the Commissioner shall
adjust the excess amount with interest at 6.25 per cent. per annum
from the date on which the amount is so deposited by the
appellant, towards the property tax payable by the owner in
respect of such building thereafter.
354AC. Power of Commissioner to make declaration of aesthetic
harmony :-
(1) The Commissioner, after obtaining approval of the State
Government, may, by notification in the Official Gazette, and by
advertisement in not less than two local news papers, declare that
with a view to creating aesthetic harmony, maintaining
architectural character and beautifying and improving the aesthetic
appearance of a particular urban space, the external appearance of
any building or buildings including any fixtures thereon and a
boundary wall, if any, either existing on the date of publication of
declaration or proposed to be constructed and completed thereafter
and located on any street in any locality or part thereof in the
municipal area specified in such declaration, be kept and
maintained in such manner and within such time as may be
indicated in such declaration.
(2) Before publication of the notification under sub-section (1), the
Commissioner shall cause to be given a notice by advertisement in
the Official Gazette and in not less than two local news papers
announcing his intention to issue such declaration, and inviting all
persons who entertain any objection or who desire to make any
suggestions to the said proposal to submit the same in, writing,
with the reasons therefor, to the Commissioner within one month
from the date of the publication of such notice in the Official
Gazette. After expiry of the said period of one month, the
Commissioner shall consider the objections and suggestions within
one month.
(3) Where the owner fails to comply with the requirements under
the declaration under sub-section (1), within the period specified,
the Commissioner may take or cause to be taken such steps to
carry out the work required to be executed under the declaration;
and the expenses incurred by the Corporation in respect thereof
shall be recovered from the owner as if the amount thereof were
arrears of property tax due by the said owner and shall be payable
by the owner on demand.
(4) If there is any dispute about the amount of expenses for which
demand is made under subsection (3), an appeal may be preferred



by the owner to the Chief Judge of the Small Causes Court, but no
such appeal shall be entertained by the said Chief Judge unless,--
(i) it is preferred within twenty-one days from the date of receipt of
notice of such demand;
(ii) the amount for which demand is made is deposited with the
Corporation and a true copy of the receipt showing that the amount
has been so deposited accompanies the appeal.
(5) In case the appeal is decided in favour of the appellant and the
amount of expenses deposited with the Corporation is more than
the amount payable by the appellant, the Commissioner shall
adjust the excess amount with interest at 6.25 per cent. per annum
from the date on which the amount is so deposited by the
appellant, towards the property tax payable by the owner in
respect of such building thereafter.".

3. Substitution of section 520C of Bom. III of 1888 :-

F o r section 520C of the Mumbai Corporation Act, the following
section shall be substituted, namely:--
"520C. Power of State Government to issue instructions or
directions :-
Notwithstanding anything contained in this Act, the State
Government may issue to the Corporation general instructions as to
matters of policy to be followed by the Corporation in respect of its
duties and functions, and in particular it may issue directions in the
larger public interest or for implementation of the policies of the
Central Government or the State Government and the National or
the State level programmes, projects and schemes. Upon the issue
s u c h instructions or directions, it shall be the duty of the
Corporation to give effect to such instructions or directions:
Provided that, the State Government shall, before issuing any
instructions or directions under this section, give an opportunity to
the Corporation to make representation within fifteen days as to
w h y such instructions or directions shall not be issued. If the
Corporation fails to represent within fifteen days or, after having
represented, the State Government, on considering the
representation, is of the opinion that issuing of such instructions or
directions is necessary, the State Government may issue the
same.".

C H A P T E R 3 AMENDMENTS TO THE BOMBAY PROVINCIAL
MUNICIPAL CORPORATIONS ACT, 1949



4. Insertion of sections 185A and 185B in Bom. LIX of 1949
:-

After section 185 of the Bombay Provincial Municipal Corporations
Act, 1949 (Bom. LIX of 1949) (hereinafter, in this Chapter, referred
to as "the Provincial Corporations Act"), the following sections shall
be inserted, namely:--
"185A. Responsibility of owner or occupier to keep and maintain
exterior of building in good condition :-
(1) It shall be the responsibility of every owner or occupier of a
building to ensure that the exterior of the building is kept and
maintained in good condition and, is not in a state of disrepair or
spoiled on account of cracks, stains, shabby enclosures, hanging
wires or cables or keeping of unwholesome articles which spoil the
appearance of a building or part thereof:
Provided that, nothing in this section shall apply to the area
declared as slum area under sub-section (1) of section 4 of the
Maharashtra Slum Areas (Improvement, Clearance and
Redevelopment) Act, 1971 (Mah. XXVIII of 1971) and the buildings
in respect of which the re-development plan is sanctioned by the
Competent Authority or is under consideration of the Competent
Authority.
(2) If, on inspection of such building or a part thereof, the
Commissioner is of the opinion that the exterior of any building or a
part thereof is not kept and maintained in good condition and is
spoiled on account of any of the factors mentioned in sub-section
(1), the Commissioner may, by notice in writing, require the owner
or occupier thereof to carry out necessary work as may be specified
in such notice so as to keep and maintain the exterior of a building
in good condition; and the owner, or as the case may be, the
occupier shall comply with such notice.
(3) The owner or occupier of the building shall carry out the work
mentioned in the notice issued by the Commissioner under sub-
section (2), within thirty days from the date of receipt of the notice
or such longer period as the Commissioner may, having regard to
the nature and the extent of work to be carried out, specify.
(4) Where the owner or, as the case may be, the occupier fails to
comply with the notice under subsection (2), the Commissioner
may cause the work mentioned in such notice to be executed and
the owner or, as the case may be, the occupier shall be liable to
pay the expenses incurred by the Commissioner in that behalf
within thirty days from the date of the receipt of a demand notice,



and if such owner or occupier fails to pay the same, there shall be
levied an interest at the rate of two per cent. for each month or
part thereof, on the amount of expenses incurred by the
Commissioner, till the entire amount of such expenses is paid.
(5) Save as otherwise provided in this section, the amount of such
expenses together with interest, if any, shall be recoverable as if
the amount thereof was due as a property tax.
(6) If there is any dispute about the amount of expenses for which
demand is made under sub-section (4), an appeal may be preferred
to the Judge, before whom an appeal may be filed under section
406 but no such appeal shall be entertained by such Judge unless,-
-
(i) it is preferred within twenty-one days from the date of receipt of
notice of such demand;
(ii) the amount for which demand is made is deposited with the
Corporation and a true copy of the receipt showing that the amount
has been so deposited accompanies the appeal.
(7) In case the appeal is decided in favour of the appellant and the
amount of expenses deposited with the Corporation is more than
the amount payable by the appellant, the Commissioner shall
adjust the excess amount with interest at 6.25 per cent. per annum
from the date on which the amount is so deposited by the
appellant, towards the property tax payable by the owner in
respect of such building thereafter.
185B. Power of Commissioner to make declaration of aesthetic
harmony :-
(1) The Commissioner, after obtaining approval of the State
Government, may, by notification in the Official Gazette, and by
advertisement in not less than two local news papers, declare that
with a view to creating aesthetic harmony, maintaining
architectural character and beautifying and improving the aesthetic
appearance of a particular urban space, the external appearance of
any building or buildings including any fixtures thereon and a
boundary wall, if any, either existing on the date of publication of
declaration or proposed to be constructed and completed thereafter
and located on any street in any locality or part thereof in the
municipal area specified in such declaration, be kept and
maintained in such manner and within such time as may be
indicated in such declaration.
(2) Before publication of the notification under sub-section (1), the
Commissioner shall cause to be given a notice by advertisement in
the Official Gazette and in not less than two local news papers



announcing his intention to issue such declaration, and inviting all
persons who entertain any objection or who desire to make any
suggestions to the said proposal to submit the same in writing, with
the reasons therefor, to the Commissioner within one month from
the date of the publication of such notice in the Official Gazette.
After expiry of the said period of one month, the Commissioner
shall consider the objections and suggestions within one month.
(3) Where the owner fails to comply with the requirements under
the declaration under sub-section (1), within the period specified,
the Commissioner may take or cause to be taken such steps to
carry out the work required to be executed under the declaration;
and the expenses incurred by the Corporation in respect thereof
shall be recovered from the owner as if the amount thereof were
arrears of property tax due by the said owner and shall be payable
by the owner on demand.
(4) If there is any dispute about the amount of expenses for which
demand is made under subsection (3), an appeal may be preferred
by the owner to the Judge, before whom an appeal under section
406 may be filed, but no such appeal shall be entertained by such
Judge unless,--
(i) it is preferred within twenty-one days from the date of receipt of
notice of such demand;
(ii) the amount for which demand is made is deposited with the
Corporation and a true copy of the receipt showing that the amount
has been so deposited accompanies the appeal.
(5) In case the appeal is decided in favour of the appellant and the
amount of expenses deposited with the Corporation is more than
the amount payable by the appellant, the Commissioner shall
adjust the excess amount with interest at 6.25 per cent. per annum
from the date on which the amount is so deposited by the
appellant, towards the property tax payable by the owner in
respect of such building thereafter."

5. Insertion of section 450A in Bom. LIX of 1949 :-

After section 450 of the Provincial Corporations Act, the following
section shall be inserted, namely:--
"450A. Power of State Government to issue instructions or
directions :-
Notwithstanding anything contained in this Act, the State
Government may issue to the Corporation general instructions as to
matters of policy to be followed by the Corporation in respect of its



duties and functions, and in particular it may issue directions in the
larger public interest or for implementation of the policies of the
Central Government or the State Government and the National or
the State level programs, projects and schemes. Upon the issue of
s u c h instructions or directions, it shall be the duty of the
Corporation to give effect to such instructions or directions:
Provided that, the State Government shall, before issuing any
instructions or directions under this section, give an opportunity to
the Corporation to make representation within fifteen days as to
w h y such instructions or directions shall not be issued. If the
Corporation fails to represent within fifteen days or, after having
represented, the State Government, on considering the
representation, is of the opinion that issuing of such instructions or
directions is necessary, the State Government may issue the
same."

C H A P T E R 4 AMENDMENTS TO THE CITY OF NAGPUR
CORPORATION ACT, 1948.

6. Insertion of sections 285A and 285B in C.P. and Berar II
of 1950 :-

After section 285 of the City of Nagpur Corporation Act, 1948 (C.P.
and Berar II of 1950), (hereinafter, in this Chapter, referred to as
"the Nagpur Corporation Act"), the following sections shall be
inserted, namely:--
"285A. Responsibility of owner or occupier to keep and maintain
exterior of building in good condition :-
(1) It shall be the responsibility of every owner or occupier of a
building to ensure that the exterior of the building is kept and
maintained in good condition and, is not in a state of disrepair or
spoiled on account of cracks, stains, shabby enclosures, hanging
wires or cables or keeping of unwholesome articles which spoil the
appearance of a building or part thereof:
Provided that, nothing in this section shall apply to the area
declared as slum area under sub-section (1) of section 4 of the
Maharashtra Slum Areas (Improvement, Clearance and
Redevelopment) Act, 1971 (Mah. XXVIII of 1971), and the
buildings in respect of which the re-development plan is sanctioned
by the Competent Authority or is under consideration of the
Competent Authority.
(2) If, on inspection of such building or a part thereof, the
Commissioner is of the opinion that the exterior of any building or a



part thereof is not kept and maintained in good condition and is
spoiled on account of any of the factors mentioned in sub-section
(1), the Commissioner may, by notice in writing, require the owner
or occupier thereof to carry out necessary work as may be specified
in such notice so as to keep and maintain the exterior of the
building in good condition; and the owner, or as the case may be,
the occupier shall comply with such notice.
(3) The owner or occupier of the building shall carry out the work
mentioned in the notice issued by the Commissioner under sub-
section (2), within thirty days from the date of receipt of the notice
or such longer period as the Commissioner may, having regard to
the nature and the extent of work to be carried out, specify.
(4) Where the owner or, as the case may be, the occupier fails to
comply with the notice under sub-section (2), the Commissioner
may cause the work mentioned in such notice to be executed and
the owner or, as the case may be, the occupier shall be liable to
pay the expenses incurred by the Commissioner in that behalf
within thirty days from the date of the receipt of a demand notice,
and if such owner or occupier fails to pay the same, there shall be
levied an interest at the rate of two per cent. for each month or
part thereof, on the amount of expenses incurred by the
Commissioner, till the entire amount of such expenses is paid.
(5) Save as otherwise provided in this section, the amount of such
expenses together with interest, if any, shall be recoverable as if
the amount thereof was due as a property tax.
(6) If there is any dispute about the amount of expenses for which
demand is made under sub-section (4), an appeal may be preferred
to the District Court, but no such appeal shall be entertained by the
said Court unless,--
(i) it is preferred within twenty-one days from the date of receipt of
notice of such demand;
(ii) the amount for which demand is made is deposited with the
Corporation and a true copy of the receipt showing that the amount
has been so deposited accompanies the appeal.
(7) In case the appeal is decided in favour of the appellant and the
amount of expenses deposited with the Corporation is more than
the amount payable by the appellant, the Commissioner shall
adjust the excess amount with interest at 6.25 per cent. per annum
from the date on which the amount is so deposited by the
appellant, towards the property tax payable by the owner in
respect of such building thereafter.
285B. Power of Commissioner to make declaration of aesthetic



harmony :-
(1) The Commissioner, after obtaining approval of the State
Government, may, by notification in the Official Gazette, and by
advertisement in not less than two local news papers, declare that
with a view to creating aesthetic harmony, maintaining
architectural character and beautifying and improving the aesthetic
appearance of a particular urban space, the external appearance of
any building or buildings including any fixtures thereon and a
boundary wall, if any, either existing on the date of publication of
declaration or proposed to be constructed and completed thereafter
and located on any street in any locality or part thereof in the
municipal area specified in such declaration, be kept and
maintained in such manner and within such time as may be
indicated in such declaration.
(2) Before publication of the notification under sub-section (1), the
Commissioner shall cause to be given a notice by advertisement in
the Official Gazette and in not less than two local news papers
announcing his intention to issue such declaration, and inviting all
persons who entertain any objection or who desire to make any
suggestions to the said proposal to submit the same in writing, with
the reasons therefor, to the Commissioner within one month from
the date of the publication of such notice in the Official Gazette.
After expiry of the said period of one month, the Commissioner
shall consider the objections and suggestions within one month.
(3) Where the owner fails to comply with the requirements under
the declaration under sub-section (1), within the period specified,
the Commissioner may take or cause to be taken such steps to
carry out the work required to be executed under the declaration;
and the expenses incurred by the Corporation in respect thereof
shall be recovered from the owner as if the amount thereof were
arrears of property tax due by the said owner and shall be payable
by the owner on demand.
(4) If there is any dispute about the amount of expenses for which
demand is made under subsection (3), an appeal may be preferred
by the owner to the District Court, but no such appeal shall be
entertained by the said Court unless,--
(i) it is preferred within twenty-one days from the date of receipt of
notice of such demand;
(ii) the amount for which demand is made is deposited with the
Corporation and a true copy of the receipt showing that the amount
has been so deposited accompanies the appeal.
(5) In case the appeal is decided in favour of the appellant and the



amount of expenses deposited with the Corporation is more than
the amount payable by the appellant, the Commissioner shall
adjust the excess amount with interest at 6.25 per cent. per annum
from the date on which the amount is so deposited by the
appellant, towards the property tax payable by the owner in
respect of such building thereafter.".

7. Insertion of section 404A in C. P. and Berar II of 1950 :-

After section 404 of the Nagpur Corporation Act, the following
section shall be inserted, namely:--
"404A. Power of State Government to issue instructions or
directions :-
Notwithstanding anything contained in this Act, the State
Government may issue to the Corporation general instructions as to
matters of policy to be followed by the Corporation in respect of its
duties and functions, and in particular it may issue directions in the
larger public interest or for implementation of the policies of the
Central Government or the State Government and the National or
the State level programs, projects and schemes. Upon the issue of
s u c h instructions or directions, it shall be the duty of the
Corporation to give effect to such Instructions or directions:
Provided that, the State Government shall, before issuing any
instructions or directions under this section, give an opportunity to
the Corporation to make representation within fifteen days as to
w h y such instructions or directions shall not be issued. If the
Corporation fails to represent within fifteen days or, after having
represented, the State Government, on considering the
representation, is of the opinion that issuing of such instructions or
directions is necessary, the State Government may issue the
same.".

CHAPTER 5 AMENDMENTS TO THE MAHARASHTRA MUNICIPAL
COUNCILS, NAGAR PANCHAYATS AND INDUSTRIAL TOWNSHIPS
ACT, 1965

8. Insertion of sections 194A and 194B in Mah. XL of 1965
:-

After section 194 of the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships Act, 1965 (Mah. XL of 1965)
(hereinafter, in this Chapter, referred to as "the Municipal Councils
Act"), the following sections shall be inserted, namely:--



"194A. Responsibility of owner or occupier to keep and maintain
exterior of building in good condition :-
(1) It shall be the responsibility of every owner or occupier of a
building to ensure that the exterior of the building is kept and
maintained in good condition and, is not in a state of disrepair or
spoiled on account of cracks, stains, shabby enclosures, hanging
wires or cables or keeping of unwholesome articles which spoil the
appearance of a building or part thereof:
Provided that, nothing in this section shall apply to the area
declared as slum area under sub-section (1) of section 4 of the
Maharashtra Slum Areas (Improvement, Clearance and
Redevelopment) Act, 1971 (Mah. XXVIII of 1971) and the buildings
in respect of which the re-development plan is sanctioned by the
Competent Authority or is under consideration of the Competent
Authority.
(2) If, on inspection of such building or a part thereof, the Chief
Officer is of the opinion that the exterior of any building or a part
thereof is not kept and maintained in good condition and is spoiled
on account of any of the factors mentioned in sub-section (1), the
Chief Officer may, by notice in writing, require the owner or
occupier thereof to carry out necessary work as may be specified in
such notice so as to keep and maintain the exterior of the building
in good condition; and the owner, or as the case may be, the
occupier shall comply with such notice.
(3) The owner or occupier of the building shall carry out the work
mentioned in the notice issued by the Chief Officer under sub-
section (2), within thirty days from the date of receipt of the notice
or such longer period as the Chief Officer may, having regard to the
nature and the extent of work to be carried out; specify.
(4) Where the owner or, as the case may be, the occupier fails to
comply with the notice under sub-section (2), the Chief Officer may
cause the work mentioned in such notice to be executed and the
owner or, as the case may be, the occupier shall be liable to pay
the expenses incurred by the Chief Officer in that behalf within
thirty days from the date of the receipt of a demand notice, and if
such owner or occupier fails to pay the same, there shall be levied
an interest at the rate of two per cent. for each month or part
thereof, on the amount of expenses incurred by the Chief Officer,
till the entire amount of such expenses is paid.
(5) Save as otherwise provided in this section, the amount of such
expenses together with interest, if any, shall be recoverable as if
the amount thereof was due as a property tax.



(6) If there is any dispute about the amount of expenses for which
demand is made under sub-section (4), an appeal may be preferred
t o the Property Tax Appeal Committee constituted under sub-
section (2) of section 169, but no such appeal shall be entertained
by the said Committee unless,--
(i) it is preferred within twenty-one days from the date of receipt of
notice of such demand;
(ii) the amount for which demand is made is deposited with the
Corporation and a true copy of the receipt showing that the amount
has been so deposited accompanies the appeal.
(7) In case the appeal is decided in favour of the appellant and the
amount of expenses deposited with the Council is more than the
amount payable by the appellant, the Chief Officer shall adjust the
excess amount with interest at 6.25 per cent. per annum from the
date on which the amount is so deposited by the appellant, towards
the property tax payable by the owner in respect of such building
thereafter.
194B. Power of Chief Officer to make declaration of aesthetic
harmony :-
( 1 ) The Chief Officer, after obtaining approval of the State
Government, may, by notification in the Official Gazette, and by
advertisement in not less than two local news papers, declare that
with a view to creating aesthetic harmony, maintaining
architectural character and beautifying and improving the aesthetic
appearance of a particular urban space, the external appearance of
any building or buildings including any fixtures thereon and a
boundary wall, if any, either existing on the date of publication of
declaration or proposed to be constructed and completed thereafter
and located on any street in any locality or part thereof in the
municipal area specified in such declaration, be kept and
maintained in such manner and within such time as may be
indicated in such declaration.
(2) Before publication of the notification under sub-section (1), the
Chief Officer shall cause to be given a notice by advertisement in
the Official Gazette and in not less than two local news papers
announcing his intention to issue such declaration, and inviting all
persons who entertain any objection or who desire to make any
suggestions to the said proposal to submit the same in writing, with
the reasons therefor, to the Chief Officer within one month from the
date of the publication of such notice in the Official Gazette. After
expiry of the said period of one month, the Chief Officer shall
consider the objections and suggestions within one month.



(3) Where the owner fails to comply with the requirements under
the declaration under sub-section (1), within the period specified,
the Chief Officer may take or cause to be taken such steps to carry
out the work required to be executed under the declaration; and
the expenses incurred by the Council in respect thereof shall be
recovered from the owner as if the amount thereof were arrears of
property tax due by the said owner and shall be payable by the
owner on demand.
(4) If there is any dispute about the amount of expenses for which
demand is made under subsection (3), an appeal may be preferred
by the owner to the Property Tax Appeal Committee constituted
under sub-section (2) of section 169, but no such appeal shall be
entertained by the said Court unless,--
(i) it is preferred within twenty-one days from the date of receipt of
notice of such demand;
(ii) the amount for which demand is made is deposited with the
Council and a true copy of the receipt showing that the amount has
been so deposited accompanies the appeal.
(5) In case the appeal is decided in favour of the appellant and the
amount of expenses deposited with the Council is more than the
amount payable by the appellant, the Chief Officer shall adjust the
excess amount with interest at 6.25 per cent. per annum from the
date on which the amount is so deposited by the appellant, towards
the property tax payable by the owner in respect of such building
thereafter."

9. Insertion of section 312A in Mah. XL of 1965 :-

A f ter section 312 of the Municipal Councils Act, the following
section shall be inserted, namely:--
"312A. Power of State Government to issue instructions or
directions :-
Notwithstanding anything contained in this Act, the State
Government may issue to the Council general instructions as to
matters of policy to be followed by the Council in respect of its
duties and functions, and in particular it may issue directions in the
larger public interest or for implementation of the policies of the
Central Government or the State Government and the National or
the State level programs, projects and schemes. Upon the issue of
such instructions or directions, it shall be the duty of the Council to
give effect to such instructions or directions:
Provided that, the State Government shall, before issuing any



instructions or directions under this section, give an opportunity to
the Council to make representation within fifteen days as to why
such instructions or directions shall not be issued. If the Council
fails to represent within fifteen days or, after having represented,
the State Government, on considering the representation, is of the
opinion that issuing of such instructions or directions is necessary,
the State Government may issue the same."


